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The applicant's prayer is for payment of Daily

Allowance and reimbursement of mess charges for the

period from 16-7-89 to 6-10-89 while he was undergoing

training inthe 'nstallTnaining Centre, Mysore.
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Copy to:

1. The Superintendent of Post Offices, Guntakal Division,
Anantapur District, A.P,

2. The Superintendent of Pest Offices, Hindupur Division,
Anantapur District(A.p.)

3. The Director General,.Department of Posts, Parliament Strest,
' Hew Delhi-QO01.

4, The Superintendent. of. Post Offices, Khaﬁman.
S, One copy to Sri, Krishma Devan, advocate, CAT, Hyd.
6. One copy to Sri. V.Bhimanna, SC for Rlys, CAT, Hyd,
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matters have alrgady been disposed of by the Tribunal
allowing the applicationd and accordingly this applicatian

is also disposed of by passing the following orders:-

(i;fhé applicant is sntitled
f’a’lé) reimbur sement of mess charges
during the period from 16-7-89
to 6-10-89;
(ii)the applicanf is also
entitled to 1/4th of full
Daily Allowance in accor-
dance with .para-3 (2) of
Govt, of India orders
under S.R.

2, If any amgunt had slready been paid to the appli-
cant towards the mess charges or daily allowance the sams

will be deducted from the amaunt s payable to the g pli-

cant as per this order. The Respondents are hereby
directed to make the said payment within a period of
three months from the data of communication of this

order, No costs,:
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